
central administrative tribunal, princib^u bench
RA NO.258/97 in OA Z56A/92

„ ,hl thlsAth "•f November. 1997
^ ' hese Vlce-Chalrman(j)Hon ble DL'/BI^/i'sT-Biswai. MemberCA)

Hon ble Shri

S/Shri
1. Jaswant Singh
2. Suresh Kumar
3.' Lai Singh

Ajit Singh
5. Suraj Bhan

jahanglrpari. New Delhi

(By Shri V.P.Sharma. Advocate)
versus

union of India, through
1. General Manager

Northern Railway _
Baroda House, New Delhi

R^iwarBoard. Rail Bhavan
New Delhi

3. Divl. Railway
Northern Railway, Bikaner

ORDERdn circulation)
Hon'ble Shri S.P. Biswas

Applicants

Respondents

ooid review of the judgement and orderApplicants seek review oi

..ced n.9.97 in OA No. 2589/92. by which the OA waa

b^dly barred by limitation. We find that the
oounael for the applicante has reproduced the same

Application Which have already been discussed and taEeh
oare of while deciding the oase. We find that the



V

was not available with the learned counsel at the time

final hearing of the case; nor do we find any error

apparent on the face of the record that would warrant a

review. In the result, the RA is summarily rejected.

No costs.
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Member(A) »

/gtv/

(Dr. Jose P.Verghese)
Vice-ChairmanCJ)
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